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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA No. 836 of 2024

In the matter of:

SARITADWIVEDI .. Applicant
Versus

STATE OF U.P. ....Respondent(s)

REPLY [/ AFFIDAVIT ON BEHALF OF RESPONDENT No. 6,
M/S OMAXE LIMITED

MOST RESPECTFULLY SHOWETH:

[, Digamber Dutt Sharma S/o Late Shri Keshab Dutt,
aged about 50 years, Office address at: 7, L.S.C. Kalkaji, New

Delhi-110 019 do hereby solemnly affirm as follows:

Preliminary Submission

1. That the deponent is the authorized representative of
Respondent No. 6, M/s Omaxe Limited (hereinafter
referred to as “Respondent No. 6”), having its registered

office at 7, L.S.C. Kalkaji, New Delhi-110 019 and the
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deponent is fully conversant with the facts and
circurnstances of the present case, thereby competent
to swear this affidavit. (True copy of the Board

Resolution is hereby annexed as Annexure A-1).

That the Resporident No. 6 is a Company of national
repute and is involved in construction and
infrastructure development related activities in the
country. The Respondent No. 6 Company always
contemplates and acts for providing affordable flats /
plots / villas to its customers at a reasonable price.
The respondent also provides modefn facilities to its
customers in its various schemes and is also enjoying
its credibility and goodwill among its customers since
its inception. The respondent also maintains its ethics,
responsiveness and high standards quality. The
Respondent No. 6 Company reiterates its commitment
to  upholding environmental compliance and

contributing to sustainable development.

That this affidavit is being filed in pursuance of the

order dated 22.10.2024, passed by this Hon’ble Bench,
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whereby Respondent No. 6 was directed to submit its

reply / affidavit in the captioned proceedings.

ERIEF BACKGROUND OF THE CASE

4. That on 10.07.2024, a complaint (letter petition) has
been filed in the name of .Mrs. Sarita Dwivedi under
Sections 14 and 15 of the National Green Tribunal Act,
2010, which was registered as Original Application No.
836 of 2024. In this regard it is pertinent to mention
here that there on verification it has been found that no
person in the name of Mrs. Sarita Dwivedi is residing at
the address which has been mentioned in the complaint
(letter petition). Neither there is any allottee nor any
tenant nor any member of Resident Welfare Association
in the name of Mrs. Sarita Dwivedi. It is further
submitted that Resident Welfare Association has
already been formed and the same is in existence since
long. In view of this it seems that some unknown
person has filed the complaint (letter petition) with ill
motive just to harass and victimise the Respondent No.

6 Company. The project in question has already been
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completed in the year 2010 i.e. more than 14 years ago
and completion certificate has been issued by the

Competent Authority in the month of April, 2010.

That this is not the first complaint which has been filed
against the Respondent No. 6 Company, but prior to
this complaint, some fabricated and false complaints
have also been filed in the year 2022 and 2024 against
which detailed enquiries were conducted and it was
found that no encroachment of any pond has been done
by the Respondent No. 6 Company. In the enquiry
report dated 13.09.2022 it has been specifically
mentioned that land Khasra Nos. 1211 area 0.0190
hectare, 1250 area 0.0760 hectare, 1251 area 0.0250
hectare, 1598 area 0.1520 hectare, 1653 area 0.0380
hectare and 1681 area 0.2020 hectare (hereinafter
referred to as the ‘land in question’) are lying as vacant
land containing water, bushes and grass and the entire
land is free from any type of encroachment. (True copy
of the enquiry report dated 13.09.2022 is hereby

annexed as Annexure No. A-2.)
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That thereafter another enquiry was conducted by the
Competent Authorities pursuant to letter no. 1860/28-
44 (2023-24) dated 30.03.2024 issued by Divisional
Commissioner, Lucknow and Letter no.
1/527640/2024 -8-9099/152/2024 dated 22.03.2024
issued by Secretary, Housing Urban and Planning and
an undated enquiry report was submitted containing
the same version as has been mentioned in preceding
paragraph, which are not being reiterated herein for the
sake of brevity. {True copy of the undated enquiry

report is hereby annexed as Annexure No. A-3.)

That in pursuance of the directions issued by this
Hon’ble Bench in the present complaint (letter petition),
another enquiry has been conducted by a Joint
Committee comprising of District Magistrate, Lucknow,
Representatives of the U.P. Pollution Control Board
(UPPCB) and Central Pollution Control Board (CPCB).

The said Committee has submitted its report before this

Hon’ble Bench.
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the vide a letter dated 21.10.2024, the Respondent No.
6 Company has dulyy conveyed to the Additional
District Magistrate, Lucknow, its willingness to follow
the directions regarding restoration of the ponds over
the land in question which is lying vacant without any
encroachment having bushes and grass over there,
subject to any further directions issued by this Hon’ble
Bench. (True copy of the letter dated 21.10.2024 written
by Respondent No. 6 Company is hereby annexed as

Annexure No. A-5.)

That the Joint Committee submitted its report dated
21.10.2024 vide an email dated 22.10.2024,
recommending that the Nagar Nigam, Lucknow and the
district administration should ensure the demarcation
of the five ponds, while the respondent no. 6, M/s
Omaxe Limited prioritizes their restoration and

managemernt.

That in response to above, the Respondent No. 6
Company has submitted a letter dated 26.11.2024 to

the Sub Divisional Magistrate, Sarojini Nagar, District
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Lucknow and requested to carry out demarcation of the
land in question so that the Respondent No. 6 Company
may start work for restoring the ponds in its original
form. (True copy of the letter dated 26.11.2024, written
by Respondent No. 6 Company is hereby annexed as

Annexure No. A-6.)

That from perusal of preceding paragraphs it is crystal
clear that the allegations made in the complaints are
baseless, wrong and misconceived and the present
complaint (letter petition) has been filed with ulterior
motive by a fictitious person just to harass and malign
the image of the Respondent No. 6 Company. It is
further reiterated that the Respondent No. 6 Company
has completed the project in two phases long back in
the year 2010 for which completion certificates have
been issued by the Competent Authorities. The
Respondent No. 6 Company is a law abiding Company
and has faith on the law of the land. The Respondent
No. 6 Company has never encroached any land as
alleged in the complaint. In the residential township

developed by the Respondent No. 6 Company all types
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of residents including high profile persons are living
happily and peacefully and they none of the resident
has ever raised such type of complaint which has been
raised in the present fictitious and fabricated compliant,

as such the present complaint is liable to be dismissed.

That before parting, the Respondent No. 6 humbly
submits that the Respondent No. 6 Company has not
encroached any land as alleged in the complaint (letter
petition), however, the Respondent No. 6 Company
submits that as a gesture of goodwill the Respondent
No. 6 Company shall follow the directions issued by this

Hon'ble Bench as well as the District Authorities.

That in view of the facts and circumstances stated
herein above, it is most respectfully submitted that
Hon’ble Bench may graciously be pleased to dismiss the
aforesaid complaint (letter petition) by imposing
exemplary cost upon the complainant who has filed this
baseless, fictitious, false and fabricated Complaint and
wasted valuable time of this Hon’ble Bench, in the

interest of justice. It is further prayed that appropriate




230
\O

directions may kindly be issued to the District
Authorities and other Appropriate Authorities not to
take cognizance of such fictitious, false and fabricated
Complaints in future so that the complainant and like
minded persons may not file such false and fabricated

complaints with ulterior motive.

VERIFICATION

I, above named deponent do hereby solemnly state and
affirm that the contents of the above reply / affidavit are true
and correct to the best of my knowledge and belief and

nothing material has been concealed therefrom.

Signed and verified at _ NE& Delhi on this 2¥ day of

November 2024. - W
For ‘vi"ﬂag Nifh kA .
DE EXNT

Authorised Signatory
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REE.NO: OL/LC/001/011024

Turning dreams into reality

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE LEGAL COMMITTEE
OF THE COMPANY HELD ON 0157 DAY OF OCTOBER, 2024, AT 7 LSC, KALKAJI, NEW DELHI-110019.

"RESOLVED THAT consent of the Legal Committee of the Company be and is hereby accorded to severally
and/or jointly authorize Mr. Rakesh Srivastav and/or Mr. Digamber Dutt Sharma, for and on behalf of
the Company, to act, appear for and defend all actions and proceedings, before the National Green
Tribunal (NGT), New Delhi/ Any other Competent Authority/ Court regarding the matter of “Sarita
Dwivedi V/s. State of U.P. and Ors.”

RESOLVED FURTHER THAT Mr. Rakesh Srivastav and/or Mr. Digamber Dutt Sharma, of the
Company be and are hereby authorized jointly and/or severally to sign and verify reply and other
pleadings including applications, affidavit, undertaking and to file the same in the Authority/ Court, to
deposit, withdraw and receive documents from the Authority/ Court, and to sign and deliver for us proper
receipts and discharges for the same, to make statements in the Authority/ Court, to appoint and remove
advocates, to sign vakalatnama/ authority letter or other documents and to plead and otherwise conduct
the said case and all other lawful acts and things in respect of the said case as may be necessary from time
to time in this regard,

RESOLVED FURTHER THAT the aforesaid authorization and/ or this resolution shall be valid, in respect
of each of Mr. Rakesh Srivastav and/or Mr. Digamber Dutt Sharma harma, till they are in the
employment of the Company and/ or till the disposal of the case, whichever is earlier”.

Certified to be ture
For Omaxe Limited

D B R Srikanta
Company Secretary
Membership No. FCS-3992

Date: 21.10.2024
Place: New Delhi

TRUE COPY

OMAXE LIMITED
Corporate Office : 7, Local Shopping Centre, Kalkali, New Delhi-110019,

Tel.: +91-11-41856680-85, 41893100
Regd. Office: Shop No. 18-8, First Floor, Omaxe Celebration Mall, Schna Road, Gurgaon - 122 001, (Haryana)

“This is to inform that please make all correspondence with us on our Corporate office Address only”
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OMAXE GITY PHASE-1 & 2

RAIN WATER HARVESTING LOCATION DETAILS
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L2

ANNEXURE-2

Report of the committee constituted in compliance with
the meeting dated 13.09.2022 (Meeting No. 133)
regarding the pond and S.T.P., etc,, at M/s Omaxe City,

Bijnor Road.

The committee conducted a site inspection of the Omaxe
City developed by M/s Omaxe on Bijnor Road and examined
the available records. A joint investigation was carried out by
Tehsil Sarojini Nagar and Nagar Nigam, Lucknow, concerning
the land recorded as a pond in the revenue records located

within this colony. The details of the findings are as follows: -

Khasra numbers 1211 (area 0.0190 hectares), 1250
(area 0.0760 hectares), 1251 (area 0.0250
hectares), 1598 (area 0.1520 hectares), 1653 (area
" 0.0380 hectares), 1681 (area 0.2020 hectares), and
1683 (area 0.1900 hectares), located in Village
Aurangabad Khalsa, Pargana Bijnor, Tehsil Sarojini
Nagar, District Lucknow, are recorded as ponds in
the revenue records for fasli years 1425-1430
under Account No. 274. Upon investigation, it was

found that among these khasra numbers, Khasra

Nos. 1211 (area 0.0190 hectares), 1250 (area
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0.0760 hectares), 1251 (area 0.0250 hectares),
1598 (area 0.1520 hectares), 1653 (area 0.0380
hectares), and 1681 (area 0.2020 hectares) are
located within the Omaxe premises. The pond
under Khasra No. 1211 is vacant and exists as a
pit. Khasra Nos. 1250 and 1251 are adjacent, with
Khasra No. 1250 being vacant and Khasra No.
1251 covered with shrubs. Khasra No. 1598 is
marked as a pond but is vacant and contains water
and shrubs. Khasra Nos. 1653 and 1681 are
vacant, with shrubs growing on them. Khasra No.
1683, marked as a pond, lies outside the boundary

of Omaxe City and is vacant at the site.

The joint investigation report by Tehsil Sarojini Nagar

and Nagar Nigam, Lucknow, is attached as Annexure-1.

The layout of Omaxe City has been approved by the
Lucknow Development Authority in two phases. In Phase-1 of
Omaxe City, there are five khasra numbers recorded as ponds
in the revenue records. Among these, three khasra numbers
are shown as located within two parks, and two khasra
numbers are depicted as part of the boundary of the
township extending from the portion designated for a primary
school. However, no primary school has been constructed at

the site, and the entire area is currently covered with shrubs
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and pits. In Phase-2 of Omazxe City, one khasra number
recorded as a pond is situated within the area designated as
green space. From the investigation report and the site
inspection conducted by the committee, it is evident that
there is no encroachment on the land recorded as ponds.
However, most of the land at the site is covered with shrubs

and vegetation.

At the boundary of Phase-1 and Phase-2 of Omaxe City,
a large strip of land has been left, which is not recorded as a
pond or lake in the revenue records. However, in the
approved map, it is designated for rainwater harvesting,
waterfront development, and some areas as green space. This
land is located behind the STP plant constructed by the
company. During the inspection, it was observed that a
significant portion of this land was waterlogged due to the
rainy season and overgrown with shrubs. The company needs
to clear the disorganized shrubs and vegetation from the
pond area and the waterfront development land to ensure

proper cleanliness.

From the on-site inspection conducted by the
committee, it was observed that rainwater within Omaxe City
is directed to 35 locations developed for rainwater harvesting,
out of which 11 pits are located in the township's greenbelt.

The overflow from these pits flows into the waterfront
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development/greenbelt area. During certain months of the
year, the availability of water on the waterfront development
land is negligible. Treated water from the STP established by
the company is used for irrigating the parks within the
township. However, releasing this untreated water directly
into the waterfront development or lake would not comply
with regulations. In this regard, the possibility of discharging
excess water into the lake through feasible alternatives
should be examined by determining technical feasibility, and
further action can be considered. A copy of the layout is

attached as Annexure-2.

Regarding the capacity of the STP installed within
Omaxe City, a joint investigation was carried out by the
Gomti Pollution Control Unit (Urban), Jal Nigam - Lucknow,
and the Jal Kal Department. The details are as follows: -

The Omaxe City Township, located on Bijnor
Road in Aurangabad Khalsa and constructed in
two phases, is proposed to accommeodate a total
population of 23,030 across both phases. For
this projected population, an STP (Sewage
Treatment Plant) with a treatment capacity of
approximately 2.5 MLD is required. In
comparison, an STP with a treatment capacity

of 2.2 MLD has been constructed and is
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operational within Omaxe City. On September
28, 2022, the STP constructed within the
premises of Omaxe City was inspected by Shri
Laxmi Prasad, Project Engineer, Gomti
Pollution Control Unit - IV, Uttar Pradesh Jal
Nigam (Urban), Lucknow, and Shri Sachin
Singh Yadav, Assistant Engineer, Jal Kal
Department, Nagar Nigam, Lucknow. During
the inspection, representatives of Omaxe City
informed that currently, a maximum of 8,000
residents reside in the township. At the time of
inspection, the STP, constructed using the
MBBR {(Moving Bed Biofilm Reactor) technology,
was found operational. The sewage generated
by 8,000 residents is approximately 0.864
MLD, for which an STP with a treatment
capacity of 0.864 MLD is required. Upon
achieving full occupancy of the township, an
STP with a treatment capacity of 2.5 MLD will
be necessary., To meet this requirement, the
company can increase the operational hours of
the STP from 20 hours to 23 hours per day,
thereby achieving the required 2.5 MLD
treatment capacity for the township's full

occuparncy.
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The technical report of Jal Nigam and Jal Kal
Department is attached as Annexure-3.

During the committee's inspection, the STP was
observed to be operational. The technical report indicates that
the STP installed in Omaxe City is adequate for the
population currently residing there. However, for the
proposed future population of 23,030, an STP with a capacity
of 2.5 MLD will be required. At present, the installed STP has
a capacity of 2.2 MLD. By operating the currently installed
STP for 20 hours a day, it can treat 2.2 MLD of sewage.
According to the technical report, upon full occupancy of the
township, the company can increase the operational hours of
the STP from 20 to 23 hours per day to achieve the required
2.5 MLD treatment capacity. For the current population of
approximately 8,000 residents, an STP with a treatment
capacity of 0.864 MLD is sufficient.

The inspection report of the Uttar Pradesh Pollution

Control Board is as follows: -

1. The above-mentioned unit is a township used exclusively
for residential purposes. To treat domestic sewage
generated from the township, an STP (Sewage Treatment
Plant) with a capacity of 2200 KLD has been installed.
The STP is located near the lake established within
Omaxe City.
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During the inspection, the STP was found to be
operational. The treated effluent from the STP is utilized
for irrigation/gardening purposes within the premises.
Samples of inlet and outlet water from the STP, as well as
water from the lake, were collected during the inspection
and submitted to the Central Laboratory of the State

Board for analysis. The analysis report is awaited.

Previously, the outlet water sample from the STP was
collected on 29.04.2022. According to the analysis report,
the parameters were as follows: pH - 7.65, BOD - 18.6
mg/L, COD - 88.0 mg/L, and SS - 32.0 mg/L, all of
which are within the prescribed standards (a copy of the

analysis report is attached).

The unit was issued a No Objection Certificate (NOC} by
the State Board in 2007, with the directive that the
treated effluent be used for greenbelt development and
gardening. The unit is complying with this directive (a
copy of the NOC is attached).

The inspection report of the Uttar Pradesh Pollution
Control Board is attached as Annexure-4.

Sd/- Unreadable Sd/- Unreadable
(Dr. U.C. Shukla) (Sanjeev Pradhan)

Regional Officer Environmental Engineer



U.P. Pollution Control
Board
Sd/- Unreadable
(Y.D. Chauhan)
SD/Assistant Municipal
Commissioner
Nagar Nigam, Lucknow
Sd/- Unreadable
(Piyush Shaurya)
Project Manager
Jal Nigam (Urban)

Sd /- Unreadable
(S.K. Sharma)
General Manager

Jal Nigam
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Nagar Nigam, Lucknow

Sd/- Unreadable
(Laxmi Prasad)
Project Engineer
Jal Nigam (Urban)

Sd/- Unreadable
(Ram Kailash)
General Manager
Jal Kal Department,
Lucknow

//TRUE TRANSLATED COPY//
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ANNEXURE 1

Respected Sir,

As per your order dated 27.09.2022, letter number D-
569/K-T/22, sent by the Assistant Municipal Commaissioner,
Nagar Nigam, Lucknow, regarding the identification of pond-
recorded land in Village Aurangabad Khalsa within Omaxe
City, it has been mentioned that the residents of Omaxe City,
Aurangabad Khalsa, submitted a representation to the
Chairman, Oversight Committee, NGT. Following the letter
dated 17.08.2022 from the Hon'ble Chairman of the
Oversight Committee, NGT, the Secretary of Lucknow
Development Authority was directed to form a committee
under his chairmanship to conduct a site inspection of the
ponds located within Omaxe City on 28.09.2022. In
compliance with the above order, the Office of Tehsildar
Sarojini Nagar, Lucknow, assigned the duty to the following

staff members, whose names are as follows: -
1. Shri Patandeen Tiwari, Revenue Inspector - Utrethia
2. Shri Amrendra Sharma, Regional Lekhpal
3. Shri Azad Verma, Lekhpal
4., Shri Vivek Bahadur Singh, Lekhpal

5. Shri Vishal Yadav, Lekhpal
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In relation to the aforementioned Iletter, a joint
investigation was conducted by Tehsil Sarojini Nagar and
Nagar Nigam, Lucknow. It is hereby informed that Khasra
Nos. 1211 (area 0.0190 hectares), 1250 (area 0.0760
hectares), 1251 (area 0.0250 hectares), 1598 (area 0.1520
hectares), 1653 (area 0.0380 hectares), 1681 (area 0.2020
hectares), and 1683 (area 0.190 hectares) located in Village
Aurangabad Khalsa, Pargana Bijnor, Tehsil Sarojini Nagar,
District Lucknow, under Fasli years 1425-1430, are recorded
as ponds in revenue records under Account No. 274. The
investigation revealed that out of the above-mentioned khasra
numbers, Khasra Nos. 1211 (area 0.0190 hectares), 1250
(area 0.0760 hectares), 1251 {area 0.0250 hectares), 1598
(area 0.1520 hectares), 1653 (area 0.0380 hectares), and
1681 (area 0.2020 hectares) are located within the Omaxe
premises. Among the six pond-recorded khasra numbers:
Khasra No. 1211 is vacant and exists as a pit. Khasra Nos.
1250 and 1251 are adjacent, with Khasra No. 1250 being
vacant and Khasra No. 1251 covered with shrubs. Khasra No.

1598 is vacant but contains water and shrubs.

Khasra Nos. 1653 and 1681 are vacant at the site, with
shrubs grown over them. Khasra No. 1683, marked as a
pond, is located outside the boundary of Omaxe City and is

also vacant at the site.
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Hence, in compliance with the aforementioned order, the
investigation report on the ponds is respectfully submitted.
Enclosures:
1. Photographs of the ponds on-site
2. Khatauni
3. Letter from Nagar Nigam, Lucknow

4. Site map of the plots

Sd/- Unreadable Sd/- Unreadable
Amrendra Sharma (La Bahadur)
(Revenue Department) Municipal Corporation
Sd/- Unreadable Sd/- Unreadable
R.I.U. S.K. (L.N.N.)
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BHULEKH 4/}

Uttar Pradesh

Khata Khatauni (Unverified Copy)

Village Name Aurangabad Khalsa Sub-Division- Lucknow, Tehsil- Sarojini Nagar
FY: 1425-1430 (01 July, 2017 to 30 June, 2023) Part- 1 Account No. 00274

Name of the account holder/ name of | Khasra Number Area (H) | Order [Remark

father/husband/ guardian/ residence

Category: 6-1/Non-agriculture land-

Pond 127E 1.3850
178 0.0440
184C 1.8600
185 0.0380

191 0.0100 |0O.
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608 0.2360
616 0.3410
727 0.1140
827 0.0100
832 0.0100
851 0.0380
1211 0.0190
1250 0.0760
1251 0.0250
1441 0.0190
1442 0.0950
1576 0.0310
1598 0.1520
1653 0.0380
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1681 0.2020
16838 0.1900
Total 21 4.9330

Disclaimer: The aforementioned data is for viewing purposes only. The details are up-to-

date, and a certified copy of the extract can be obtained from the Tehsil Computer Center
and CSC Center.

Software Powered By: National Informatics Center, Uttar Pradesh State Unit, Lucknow.

Digital India

NATIONAL INFORMATICS CENTRE

/ /TRUE TRANSLATED COPY//
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ANNEXURE-3

Inspection Report Regarding the Meeting of the

Committee Constituted on 27.09.2022 on Water Body,

Open Spaces, and STP Capacity in M/s Omaxe City,

Aurangabad Khalsa, Bijnor Road, Lucknow

Respected Sir,

With reference to your office letter number
466 /M.A./2022, dated 06.10.2022, it is hereby informed that
the Omaxe City Township located on Bijnor Road,
Aurangabad Khalsa, constructed in two phases, is proposed
to accommodate a total population of 23,030 across both
phases. For this proposed population of 23,030, an STP
(Sewage Treatment Plant) with a treatment capacity of
approximately 2.5 MLD is required. In comparison, an STP
with a treatment capacity of 2.2 MLD has been constructed

and is operational within Omaxe City.

On 28.09.2022, the STP constructed within the
premises of Omaxe City was inspected by Shri Lakshmi
Prasad, Project Engineer, Gomti Pollution Control Unit - IV,
Uttar Pradesh Jal Nigam (Urban), Lucknow, and Shri Sachin
Singh Yadav, Assistant Engineer, Jal Kal Department, Nagar

Nigam, Lucknow. During the inspection, it was informed by
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representatives of Omaxe City that currently, a maximum of

8,000 people reside in the township. The STP, constructed

using the MBBR (Moving Bed Biofilm Reactor) technology,
was found to be operational at the time of inspection.
Approximately 0.864 MLD of sewage is generated by 8,000
residents, requiring an STP with a treatment capacity of
0.864 MLD. At full occupancy of the township, an STP with a
treatment capacity of 2.5 MLD will be required. To achieve
this capacity, the company can increase the operational
hours of the STP from 20 hours to 23 hours per day when the

township reaches full occupancy.

Sd/- Unreadable Sd/- Unreadable
Project Engineer Project Manager
Comil Po]h%tion Sanirel Gomti Pollution Control
Unit-1v Unit-IV
K Jalﬁ::%’;éwban)’ U.P. Jal Nigam (Urban),

Lucknow
Sd/- Unreadable Sd/- Unreadable
General Manager General Manager
Gomti Pollution Control Jal Kal Department,
Unit Nagar Nigam,
U.P. Jal Nigam (Urban), Lucknow
Lucknow
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ANNEXURE-4

GRAM: PARYAVARAN

UTTAR PRADESH POLLUTION CONTROIL BOARD,

LUCKNOW
Regional Office

Ref. No.: 1514 /Consent-15640/22 Dated: 06/10/22
To,

Chief Engineer,

Lucknow Development Authority,

Authority Building,

Vipin Khand, Gomti Nagar,

Lucknow.

Sub: Regarding water body, open spaces, and ETP capacity in
M/s Omaxe City, Aurangabad Khalsa, Bijnor Road,
Lucknow.

Respected Sir,

Kindly refer to your letter number 435/M.A. /2022 dated
21/09/2022, which was received in this office on
23/09/2022. In compliance with the instructions issued by
the Hon'ble Oversight Committee on 13/09/2022 regarding
M/s Omaxe City, Aurangabad Khalsa, Bijnor Road, Lucknow,
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a meeting of the committee chaired by the Secretary,
Lucknow Development Authority, was held on 27/09/2022 to
address matters related to the water body, open spaces, and
STP capacity. Following the directives issued during the
meeting, an inspection of the aforementioned unit was carried
out by the authorized officials of this office on 28/09/2022.
The inspection report is attached herewith for your perusal

and necessary action.
Enclosure: As above
Yours sincerely,
Sd/- Unreadable
(Dr. Shichandra Shukla)
Regional Officer

Copy to: Chief Environmental Officer, Circle-5, U.P.

Pollution Control Board, Lucknow, for kind information.
Sd/- Unreadable
Regional Officer

PICUP Bhawan, 4th Floor, B-Block, Vibhuti Khand, Gomti
Nagar, Lucknow-226010

Email: rolucknow@uppch.in
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

REGIONAL OFFICE,

Inspection Report Regarding Water Body, Open Spaces,
and STP Capacity in M/s Omaxe City, Aurangabad Khalsa,

Bijnor Road, Lucknow:

In compliance with the instructions issued by the
Hon'ble Oversight Committee on 13/09/2022 regarding M/s
Omaxe City, Aurangabad Khalsa, Bijnor Road, Lucknow, and
as per the directives issued during the meeting of the
committee chaired by the Secretary, Lucknow Development
Authority, held on 27/09/2022 concerning water body, open
spaces, and STP capacity, the aforementioned unit was
inspected by the undersigned officials on 28/09/2022. The

inspection findings are as follows:

1. The above-mentioned wunit is a township wused
exclusively for residential purposes. To treat domestic
sewage generated from the township, an STP (Sewage
Treatment Plant) with a capacity of 2200 KLD has been
installed. The STP is located near the lake established
within Omaxe City.

2. During the inspection, the STP was found to be
operational. The treated effluent from the STP is utilized
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within the premises for irrigation/gardening purposes.
Samples of inlet and outlet water from the STP, as well
as water from the lake, were collected during the
inspection and submitted to the State Board's Central

Laboratory for analysis. The analysis report is awaited.

3. Previously, the outlet water sample from the STP was
collected on 29/04/2022. According to the analysis
report, the parameters were as follows: pH - 7.65, BOD -
18.6 mg/L, COD - 88.0 mg/L, and SS - 32.0 mg/L, all of
which are within the prescribed standards (a copy of the

analysis report is attached).

4. In 2007, the unit was issued a No Objection Certificate
(NOC) by the State Board with the directive that the
treated effluent be used for greenbelt development and
gardening. The unit is complying with this directive (a
copy of the NOC is attached).

The inspection report is respectfully submitted for your

perusal and further necessary action.

Sd/-Unreadable Sd/-Unreadable
(Rajjan Prasad Tripathi) (R.K. Tiwari)
Scientific Assistant Assistant Environmental
Engineer

Regional Officer //TRUE TRANSLATED COPY//
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L CENTRAL LABORATORY

ﬁ*ﬁ""" UTTAR PRADESH FOLLUTICN CONTROL. BOARD

""}Eﬁ Building. No TC-12V Vibhutl Khand, Gomti Nagar, Lucknow-226010 5 l..
Ref No: 16194009/ Luclknow/2022/paybasts : Pate:05/052022

1- Name of Indusiry: Omaxe City (Omaxe Limited)
2- Address of Industry: vill - Aurengabad Khalsa, Near Shaheed Path, Raibureilly Road, Luciaiow
3- District: Lucknow

4- Description about sampling point: Final outlet of STP

5- Type of Sample (Grab/Composite/Inteprated): Grab

6- Sampie Colfected B y: Rajian Tripathi SA & Nimesh dubsy LA

7- Colour and ('dour: NA NA

8- Quaatity end Packing: 2 Litro Plastic Jerrycan

9- Date of Sampic Colleetlon: 29/04/2022

10- Analyls Indented by: RO Lucknow

11- Date of saraple receipt in Leb: 04/05/2022

e T T : — — e
ParameterfMethod Name Unit ' Results | Standard | Detection |

T HASIOHD Eemminnaiag | T T T b — o __ .. _ Ramge |
(- HANOHBElcomonicmethod . ;. —f o 8 L6590 0ziz
| Suspended Sofids, 2540D Totl - mg/l * 320 ; 50.0 ' 10-20000 mgA |
(—Suspended Sobids dried ar 03-1050C | S e — e b
BOD, 2 day 27 0C IS 3025 ( Part 44). wgf : 18.6 26.0 i 1.0-50000 ragsi |
~— o~ 1993B0__ 7 e e e
= CODENBOpnReflxMethed | __mgt [ _we _ 1 T (50100000 mep

Referetze. (1)Genem) Standands for ducharge of envisronmest Pollutants are 25 pert-A Efflueni{Schedute-VI}. The mriverozmmens {Pratecticn) Hules, 1986 swurce:
w:m.zpchmic.iuiﬂ:ne:alStmurds.pdﬂ Besides these standusds,cefes EPA siandards for specifio purpose

Remark: NA

Analysed by

[Ambrish Verma (SA))

Autherized b

ANANT  Frsbusdt

PRASAD (ipicmas 3
- bipttaiyaigmed

DrAnemt Prasad ASO RAM ;Efm:’élg;u

GOPAL Egzases
Chlef Envirdbnmental Officer
Central Laboratory

Note' I The results in the Test Repartrelate only to the items tested: 2. The report shalt not be reproduged-exeept in fill, withous
the writen penmission of laboratary. 3. The test report pertains to the sample a5 reccived in Lab,
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INSPECTION REPORT

Regarding the Pond Land within Omaxe City, Village

Aurangabad Khalsa, Near Shaheed Path

As per letter number 1860/28-44 (2023-24} dated 30
March 2024 from the Commissioner, Lucknow Division,
attached with the letter from Housing and Urban Planning
Section-9, U.P. Government, numbered 1/527640/2024-8-
9099/152/2024 dated 22.03.2024, a reference has been
made regarding the complaint by Shri Avinash Pandey, State
General Secretary, Kisan Nauzwan Maha Panchayat, B-7,
Park Road, MLA Residence, Lucknow. The complaint pertains
to alleged collusion among certain officials of Lucknow
Development Authority and the director of Omaxe City, where
the pond land in Lucknow's Omaxe City area has been
illegally filled and plotted. The letter requests that appropriate
action be taken as per the rules and an investigation report

regarding the actions taken be provided.

Previously, based on a representation by the residents of
Omaxe City, Aurangabad Khalsa, to the Chairman, Oversight
Committee, NGT, directives were issued in an Oversight
Committee meeting to form a committee under the
chairmanship of the Secretary, Lucknow Development
Authority. The inspection report dated 07.10.2022
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highlighted the findings of a joint investigation conducted by
Tehsil Sarojini Nagar and Nagar Nigam, Lucknow, regarding

the pond land recorded in the revenue records within this

colony. The details of the investigation are as follows: -

Khasra numbers 1211 (area 0.0190 hectares),
1250 (area 0.0760 hectares), 1251 (area 0.0250
hectares), 1598 (area 0.1520 hectares), 16353
(area 0.0380 hectares), 1681 (area 0.2020
hectares), and 1683 (area 0.1900 hectares),
located in Village Aurangabad Khalsa, Pargana
Bijnor, Tehsil Sarojini Nagar, District Lucknow,
are recorded as ponds in the revenue records for
fasli years 1425-1430 under Account No. 274.
Upon investigation, it was found that among
these khasra numbers, Khasra Nos. 1211 (area
0.0190 hectares), 1250 (area 0.0760 hectares),
1251 (area 0.0250 hectares), 1598 (area 0.1520
hectares), 1653 (area 0.0380 hectares), and
1681 (area 0.2020 hectares) are located within
the Omaxe premises. The pond under Khasra
No. 1211 is vacant and exists as a pit. Khasra
Nos. 1250 and 1251 are adjacent, with Khasra
No. 1250 being vacant and Khasra No. 1251
covered with shrubs. Khasra No. 1598 is marked

as a pond but is vacant and contains water and
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shrubs. Khasra Nos. 1653 and 1681 are vacant,
with shrubs growing on them. Khasra No. 1683,
marked as a pond, lies outside the boundary of

Omazxe City and is vacant at the site.

As per the directives issued in the letter dated
26.07.2024 from the Housing and Urban Planning Section-9,
Government of Uttar Pradesh, addressed to the
Commissioner, a re-inspection was conducted by the
Lucknow Authority on 01.08.2024. During the inspection,
Pond No. 01, 02 (Khasra Nos. 1250, 1251), Pond No. 03
{(Khasra No. 1211), Pond No. 04, 05 (Khasra Nos. 1681,
1683), Pond No. 06 (Khasra No. 1598), and Pond No. 07
(Khasra No. 1683} were identified. Pond No. 07 is located
outside the boundary of Omaxe City, while Ponds No. 01 to
06 are situated within the premises of Omaxe City. Currently,
Ponds No. 01 to 06 were found vacant at the site, with no
encroachment of any kind. The latest photographs of the site

are attached herewith.

Sd/- Unreadable Sd/- Unreadable Sd/- Unreadable

(Arpit Sharma) (R.K. Awasthi) (Atul Sharma)
Ameen Assistant Assistant
LDA Engineer Engineer
LDA LDA

Sd/- Unreadable Sd/- Unreadable Sd/- Unreadable
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Tehsildar (Shashi Bhushan (K.K. Gautam)
LDA Pathalk) In-Charge Chief
Officer-In-Charge Engineer/
(Acquisition) Chief Town
LDA Planner
LDA

//TRUE TRANSLATED COPY//
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1. This Original Application under Sections 14 and 15 of National Green
Tribunal Act, 2010 (hereinafter referred to as 'NGT Ac, 2010% has been
registered  in exercise of suo-moto jurisdiction in view of laid down DY
Supreme Court in Municipal Carporation of Greater Mumbai Versus Ankita
Sinha and Others, (2022) 13 scC 401, on a letter petition dated
20.10.2023, senl by Sarita Dwivedi, resident of 403, Omaxe Clty, Raebareli

Road, Lucknow.
Complainant has stated that Mfs Omaxe Limited, having its Re

at Cyber Tower, ond Floor, Vibhuti Khand, Gomti Nagar, Lucknow is
developing a residential township in the name of ‘Omaxe Clty' over land of
different villages known as Aurangabad Khaisa and Ramaniva Estate, near
Eldeco, Shahid Path, Lucknow. In developing the 1 above township the
developer has encroached upon 5 natural ponds in ihe area details whereof

are as under:

giona! Office

(Gr. | KhasraNo. | Area  in| Nature of land| Present ]
No. ! Hectare recorded in| status/use of !

| Revenue Record | the land |

1. 1211 0.0190 Pond Plot and Pakl
2. 11250 Pond Plot i
3 1251 Pond Plot o
4. 1653 Pond Plot |
5. 1681 Pond Plot i

it is afleged, have been converted into plots, parks and roads

3. Above ponds,
r violation of

in an ilegal manner causing damage 1o environment in utte

(}3 Scanned with QKEN Scanner
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environmental laws and in collusion with the authorities who have no! taken
any action in the matter despite information of the said illegality on the parnt
of the developer.

From the allegations made in complaint, we are prima-facie of the view thal
a substantial question relaling lo environment has arisen out of the
implementalion of enactments mentioned in Schedule -l of NGT Act, 2010.
However, for verifying the facts we aiso find it appropriate to obtain a
Factual Report for which we canstitute a Joint Commitiee comprising
Dislrict Magistrate, Lucknow, Uitar Pollution Central Pollution Control Board
(hereinafter referred to as ‘UPPCB') and Central Pollution Control Board

{hereinafter referred to as 'CPCR).
Above Committee shall submit Report within one month with Registrar

General of this Tribunal.
Central Poliution Control Board shall be the Nodal Agency for coordinalion

and compliance of this order.

Besides ather, Committee shall also examine and submit it report on the

compliance of conditions of Environmental Clearance, and 2 consent

granted by UPPCB to the said developer under the provisions of Water

{Prevention and Control of Pollution) Act, 1974 and Alr {Prevention and

Control of Pollution) Act, 1981,

9. Further we implead the following as respondents. 1. H. . IV. State of UP
through Additional Chief Secretary/Principal Secretary, Environment Fores}
and Climate Change, Lucknow UPPCB though its Member Secrelary Central
Pollution Control Board through his Member Secretary Lucknow
Development  Authority through Vice Chairman, Lucknow V. District

 Magistrate, Lucknow VI. M/s Omaxe Limited having its Reglonai Office at
Cyber Tower, 2nd Floor, Vibhuli Khand, Gomti Nagar, Lucknow

19, Office shall issue notices to all the respondents to enable them to file their
response/replies within three weeks from the date of receipt of notice.

11. List for further consideration on 22.10.2024.

{E scanned with OKEN Scanner
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ANNEXURE-4

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE,

SAROJINI NAGAR, LUCKNOW

Letter No.: 1081/ST-SDM/Report/2024
Dated: 17.10.2024
To, _
Additional District Magistrate (Administration),
Lucknow
Respected Madam,

Kindly refer to Letter No. 555/D.L.R.C./2024 dated
20.09.2024 regarding the compliance of the Hon’ble National
Green Tribunal, New Delhi’s order dated 02.09.2024 in
Original Application No. O.A. 836/2024, Sarita Dwivedi vs.
State of Uttar Pradesh, concerning violations of
environmental laws. In connection with the upcoming hearing
date of 22.10.2024, the internal committee constituted for the
survey/identification of lands recorded as ponds has
submitted its investigation report. The said investigation
report, dated 07.10.2024, along with enclosures, is being
forwarded in its original form for necessary action.
Enclosures: As above Sd/- Unreadable

{Dr. Sachin Kumar Verma)

Sub-Divisional Magistrate,
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Sarogjini Nagar, Lucknow

Respected Sir,

Kindly refer to your office letter number 555/
D.L.R.C./2024 dated 22.09.2024 regarding compliance with
the order dated 02.09.2024 passed by the Hon’ble National
Green Tribunal, New Delhi, in Original Application Sarita
Devi vs. State of Uttar Pradesh & Others. The letter pertains
to submitting an Action Taken Report on the point of
violations of environmental laws in connection with the
upcoming hearing date of 22.10.2024. In this matter, the
investigation report of the internal committee constituted
through vyour aforementioned office letter for the

survey/identification of lands recorded as ponds is as follows:

The order dated 02.09.2024 passed by the Hon’ble
National Green Tribunal, New Delhi, in Original Application

Sarita Devi vs. State of Uttar Pradesh & Others, is as follows:

1. This Original Application under Sections 14 and 15 of
National Green Tribunal Act, 2010 (hereinafter referred
to as 'NGT Act, 2010' ) has been registered in exercise of
suo-moto jurisdiction in view of laid down by Supreme
Court in Municipal Corporation of Greater Mumbai
Versus Ankita a letter petition dated Sinha and Others,
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(2022) 13 SCC 401, on 30.10.2023, sent by Sarita
Dwivedi, resident of 403, Omaxe City, Raebareli Road,
Lucknow.

Complainant has stated that M/s Omaxe Limited,
having its Regional Office at Cyber Tower, 2nd Floor,
Vibhuti Khand, Gomti Nagar, Lucknow is developing a
residential township in the name of 'Omaxe City' over
land of different villages known as Aurangabad Khalsa
and Ramaniya Estate, near Eldeco, Shahid Path,
Lucknow. In developing the 1 above township the
developer has encroached upon 5 natural ponds in the

area details whereof are as under:

Sr.
No.

Khasra | Areain | Nature of land Present
No. Hectare recorded in status/ use of

Revenue Record the land

1211 0.190 Pond Plot and Paki

1250 Pond Plot

1251 Pond Plot

1653 Pond Plot

2 I T

1681 Pond Plot

3.

Above ponds, it is alleged, have been converted into

plots, parks and roads in an illegal manner causing
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damage to environment in utter violation of
environmental laws and in collusion with the authorities
who have not taken any action in the matter despite
information of the said illegality on the part of the

developer.

From the allegations made in complaint, we are prima-
facie of the view that a substantial question relating to
environment has arisen out of the implementation of

enactments mentioned in Schedule -1 of NGT Act, 2010,

However, for verifying the facts we also find it
appropriate to obtain a Factual Report for which we
constitute a Joint Committee comprising District
Magistrate; Lucknow, Uttar Poliution Central Pollution
Control Board (hereinafter referred to as 'UPPCB') and
Central Pollution Control Board (hereinafter referred to
as 'CPCB).

Above Committee shall submit Report within one month

with Registrar General of this Tribunal.

Central Pollution Control Board shall be the Nodal

Agency for coordination and compliance of this order.

Besides other, Committee shall also examine and
submit it report on the compliance of conditions of

Environmental Clearance, and 2 consent granted by
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UPPCB to the said developer under the provisions of
Water and Air (Prevention and (Prevention and Control
of Pollution) Act, 1974 Control of Pollution) Act, 1981.

9. Further we implead the following as respondents. 1. II.
[Ii. IV. State of UP through Additional Chief
Secretary/Principal Secretary, Environment Forest and
Climate Change, Lucknow UPPCB though its Member
Secretary Central Control Board through his Pollution
Development Secretary Member Lucknow Authority
through Vice Chairman, Lucknow V. District Magistrate,
Lucknow VI. M/s Omaxe Limited having its Regional
Office at Cyber Tower, 2nd Floor, Vibhuti Khand, Gomti
Nagar, Lucknow.

10. Office shall issue notices to all the respondents to
enable them to file their response/replies within three

weeks from the date of receipt of notice.
11. List for further consideration on 22.10.2024.

In compliance with Point No. 05 of the Hon’ble Tribunal's
order dated 02.09.2024 and as per Letter No.
555/D.L.R.C./2024 issued by the Office of the District
Magistrate, Lucknow, dated 22.09.2024, an internal

committee was constituted as follows:

1. Tehsildar, Sarojini Nagar, Lucknow.
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2. Officer and team mnominated by the Municipal

Commissioner, Nagar Nigam, Lucknow.

3. Officer nominated by the Secretary, Lucknow
Development Authority, Lucknow.

4. Regional Officer, Uttar Pradesh Pollution Control Board,
Lucknow.

The investigation report submitted by the above internal

committee is as follows: -

Village Aurangabad Khalsa, Tehsil Sarojini Nagar,
Lucknow, has been developed into a residential scheme by
M/s Omaxe City after purchasing the land. The layout was
approved by the Lucknow Development Authority in two
phases under Permit No. 20058 dated 13.06.2005 and Permit
No. 20828 dated 08.08.2009. In the first phase, the total area
of Omaxe Limited is 41.26 hectares, while in the second
phase, the total area of Ramaniya Estate Developers Pvt. Ltd.
1s 19.26 hectares. Within these developed residential
schemes, the following khasra numbers recorded as ponds in
the revenue records under Account No. 274 of Village
Aurangabad Khalsa, Pargana Lucknow, Tehsil Sarojini Nagar,
Lucknow, Khatauni years 1452-1430, are located: Khasra
Nos. 1211 (0.019 hectares), 1250 (0.076 hectares), 1251
(0.025 hectares), 1653 (0.038 hectares), and 1681 (0.202

hectares). A joint investigation conducted by revenue officials,
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Nagar Nigam, and the Lucknow Development Authority
revealed that these khasra numbers are located within the
premises of the Omaxe City Township approved by the
Lucknow Development Authority. The physical condition of
these khasra numbers as identified during the physical

verification is as follows: -

S. No. | Gata No. | Area {(H) | Land Spot
category

1. 1211 0.019 Pond Vacant, in the form
of a pit and
shrubs.

2. 1250 |0.076 Pond Vacant, covered
with shrubs.

3. 1251 |0.025 Pond Vacant, covered
with shrubs.

4, 1653 |0.038 Pond Vacant, covered
with shrubs.

5. 1681 0.202 Pond Vacant, covered
with shrubs.

From the site inspection conducted by the committee, it
is evident that most of the land at the site is covered with
shrubs. However, in the developer's layout, Khasra Nos.
1211, 1250, and 1251 are shown as parks, while Khasra Nos.
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1653 and 1681 are depicted as part of the primary school
area and up to the township boundary. No school has been
constructed at the site. All the aforementioned land is

currently vacant.

It is further informed that the Lucknow Development
Authority issued a Completion Certificate to M/s Omaxe City
on 21.04.2010 and 24.04.2010 under Section 15A(2) of the
Uttar Pradesh Urban Planning and Development Act, 1973,

with the following conditions:

Condition No. 3: Proper development of the lake/green
belt attached to the scheme must be
completed before transferring it to the

Municipal Corporation.

Condition No. 4: The developer must ensure compliance
with the conditions mentioned in the No
Objection Certificate issued for land under

the Municipal Corporation.

It is noteworthy that Village Aurangabad Khalsa falls
within the jurisdiction of Nagar Nigam Lucknow. All Gram
Samaj lands are vested as the property of Nagar Nigam
Lucknow, which is responsible for their management,
maintenance, and supervision. Due to the presence of
residential activities around the concerned khasra numbers,

the boundaries of these khasras and the surrounding plots
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have merged, making it difficult to establish a permanent
reference point for measurement. Consequently, the physical
status of the concerned khasra numbers was verified based

on possession at the site in alignment with the map and

revenue records.

Regarding the statement mentioned in Point No. 5 of the
complaint, Omaxe City Developers submitted a written
statement before the committee, affirming that no
encroachment has been carried out on the ponds located
within the Omaxe City scheme, nor will it be done in the
future. Moreover, as per the conditions mentioned in the
Completion Certificate, Omaxe Limited will carry out cleaning

and developmental activities for the ponds/lakes.
Regarding Point No., 8 of the order dated 02.09.2024,

which states: "Besides other, Committee shall also
examine and submit its report on the compliance of
conditions of Environmental Clearance, and consent
granted by UPPCB to the said developer under the
provisions of Water (Prevention and Control of Pollution)
Act, 1974 and Air (Prevention and Control of Pollution)
Act, 1981," it is informed that as per No Objection Certificate
Nos. 1715/NOC-3188/07 dated 20.01.2007 and 1716/NOC-
3189/07 dated 20.01.2007 issued by the Regional Office of
Uttar Pradesh Pollution Control Board, Lucknow, Point No.
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12 mentions that since the covering area of each phase of the
township developed by M /s Omaxe City and Ramaniya Estate
Developers Pvt. Ltd. is less than 500 hectares, clearance
under the E.Q.A. Notification-2006, issued by the Ministry of
Environment, Government of India, dated 14.09.2006, is not

required.

Thus, the joint investigation report of the committee,
along with enclosures, is respectfully submitted for your kind

perusal.

Enclosures: As above

Sd/- Unreadable Sd/- Unreadable
Naib Tehsildar Tehsildar
Nagar Nigam, Lucknow Sarojini Nagar, Lucknow
Sd/- Unreadable Sd/- Unreadable
Tehsildar (Acquisition) Regional Officer,
Lucknow Development UPPCB, Lucknow

Authority, Lucknow

//TRUE TRANSLATED COPY//
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ANNEXURE-5
OMAXE
Turning dreams into reality Dated: 21/10/2024
To,

Shri Additional District Magistrate

(Administration),

Lucknow

Ref.: Letter No. 582/D.L.R.C./2024 dated 17.10.2024

gub: Compliance with the order dated 02.09.2024 passed in
O.A. No. 836/2024, Sarita Devi vs. State of Uttar
Pradesh & Others, in the Hon’ble National Green
Tribunal, New Delhi.

Respected Madam,

With reference to your letter number 582/
D.L.R.C./2024 dated 17.10.2024, through which directives
have been issued to restore the pond lands located in Village
Aurangabad Khalsa, Tehsil Sarojini Nagar, Lucknow, under
the Omaxe City Residential Scheme, including Khasra Nos.
1211/0.019, 1250/0.076, 1251/0.025, 1653/0.038, and
1681/0.202, to their original state. It has also been noted in
the letter that the mentioned lands are currently vacant and

covered with shrubs.



296

In this regard, it is respectfully informed that the

applicant’s company is ready to comply with the directives

issued by your good office.

Therefore, it is humbly requested to kindly grant a time
period of at least three months to complete the required work

on the mentioned lands as per the instructions.
Copy to:

1. Shri Officer-In-Charge (Property}, Lucknow Nagar

Nigam.
Authorized Signatory
Sd/- Unreadable

Omaxe Limited

/ /TRUE TRANSLATED COPY//
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ANNEXURE-6
OMAXE
Turning dreams into reality Dated: 26/11/2024
To,

The Sub-Divisional Magistrate,
Tehsil Sarojini Nagar,
District Lucknow.

Ref.: Hon’ble National Green Tribunal, New Delhi, O.A. No.
836/2024, Sarita Dwivedi vs. State of Uttar Pradesh &
Ors.

Sub: Regarding the identification of pond lands within the
Omaxe City Residential Scheme, Village Aurangabad
Khalsa, Tehsil Sarojini Nagar, for their restoration to

their original state.
Respected Sir,

In reference to the aforementioned case O.A. No.
836/2024, Sarita Dwivedi vs. State of Uttar Pradesh &
Others, and in compliance with the orders passed by the
Hon’ble National Green Tribunal, the committee constituted
by the Hon’ble District Magistrate, Lucknow, has completed
the investigation regarding the ponds located within the

Omaxe City Residential Scheme.
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In continuation, the Additional District Magistrate
(Administration) and the Officer-in-Charge (Property), Nagar
Nigam Lucknow, have issued a letter to the company
instructing them to ensure the restoration of the pond lands
located within Omaxe City, specifically Khasra Nos.
1211/0.019, 1250/0.076, 1251/0.025, 1653/0.038, and
1681/0.202, to their original state.

To implement the aforementioned directives, it is
essential that the revenue team conducts the identification of
the pond lands on-site to ensure compliance with the orders
passed by the Hon’ble National Green Tribunal and the
directives issued by the Additional District Magistrate.

Hence, it is requested that the concerned authorities be
instructed to ensure the on-site identification of the pond
lands, specifically Khasra Nos. 1211/0.019, 1250/0.076,
1251/0.025, 1653/0.038, and 1681/0.202, so that the
restoration work to bring these lands back to their original

state can be carried out as per the directives.

Thank you.
Authorized Signatory

Sd/- Unreadable
(Omaxe Limited)
Copy to:
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1. The Additional District Magistrate (Administration),
Lucknow.

2. The Officer-in-Charge (Property), Nagar Nigam Lucknow.

This is to inform that please make ali correspondence with us

on our Zonal Office Address only
OMAXE LIMITED

Zonal Office: CYBER TOWER. Hind Floor TC. 34/02. Vibhuti
Khand, Goma Nagar, Lucknow, Uttar Pradesh- 226010 Tel.:
0522-4913000,

Fax 0522-4913048 M No 9999999 315

Corporate Office 7. Local Shopping Complex Kalkaj New Delhi
110019 (India)

Tel.: 91-11-41896680-85. 41893100 Fax 91-11-41856653,
41896655 41896799

Regd. Office Shop No 19-8 First Floor, Cmave Celebration
Mall Sohna Road, Gurgaon 122001 (Haryana Toll Free No.
1800 102 0064

Website: www.omaxe com CIN: 748399HR1989PLC0O51918

//TRUE TRANSLATED COPY//




